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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BEN CH, KOLKATA
ORIGINAL APPLICATION NO. 204/2025/EZ

M/S. GREENZEN BIO PRIVATE LIMITED AND ANR
Versus

STATE OF WEST BENGAL & ORS

BEFORE THE NOTARY PUBLIC
AT BIDHANNAGAR
DIST-NORTH 24 PARGANAS

AFFIDAVIT BY THE RESPONDENT No.3 AND 4, IN COMPLIANCE OF THE
ORDER PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA DATED 15.12.2025

Most Respectfully Sheweth

I, Smt Sumana Bhattacharyya, IFS, w/o.- Sanjib Kumar Kundu, aged about 57 years,
presently working as Chief Environment Officer, Department of Environment,
Government of West Bengal, having office at Prani sampad Bhawan, 5" Floor, L.B-
2. Salt Lake City, Kolkata - 700 106 and state as follows:-

1. That, I am holding the post of Member Secretary, State Level Environment
Impact Assessment Authority, West Bengal (SEIAA), Government of West
Bengal and I have made myself well acquainted with the facts and
circumstances of instant case and have gone through the documents to the
subject matter of the instant Original Application. Hence, I am competent to
affirm this instant affidavit before the Hon'ble Tribunal.

2. That, this affidavit is being filed in compliance to the Solemn Order dated
15.12.2025 passed by the Hon’ble Tribunal wherein all the respondents are
directed to file reply.

3. That it is respectfully submitted before this Hon’ble Tribunal that M/s Unique
Universal Bio Waste LLP made online application vide proposal
No. SIA/WB/INFRA2/481778/”023 dated 8th June, 2023 along with copies of
EIA/EMP (Environment Management Plan) thus seeking for Environment

Clearance under the provisions of the EIA Notification, 2006.The proposed
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project activity is listed at Sl. No. 7(a) of Bio Medical Waste Treatment
Facilities under B1 of EIA Notification, 2006. The project proponent obtained
Terms of Reference issued by SEIAA, West Bengal vide File No. EN/T-II-
1/086/2022 dated 23.12.2022 against the proposal
« No.SIA/WB/INFRA2/407378/2022. Based on the TOR and public hearing , the
oject Proponent prepared the final EIA report which was submitted

algngwith EC application in the PARIBESH portal. After due appraisal of the
ypplication, as per provision of EIA Notification , 2006, SEAC in its meeting
3

dated 21.06.2023 recommended the proposed project for grant of

Environmental Clearance with certain conditions.

4. That Ministry of Environment Forest &Climate Change, Government of
Indiavide letter dated D.O. No.20/4/2021-HSMD dated 18.10.2022 has clarified
that grant of ECs by the State Level Environment Impact Assessment Authority
(SEIAA) must be based on gap analysis studies undertaken by the concerned
SPCBs .

Copy of letter from MOEF&CC dated 18.10.2022 is marked as Annexure R/1.

5. That the Central Pollution Control Board (CPCB)has further communicated vide
letter no. F. No. B-31011/BMW(3398/61.1)/2022/WM-16760 dated 07.12.2022
that “Bio-medical Waste Management Rules, 2016 do not restrict setting up of
more than one CBMWTF at one location and CPCB revised Guidelines for
CBWTFs also do not restrict installation of new facility in a coverage area, if
the existing facility does not have adequate capacity to handle quantum of
biomedical waste and/or does not comply with the norms prescribed under
BMWM Rules, 2016.”

Copy of letter of CPCB dated 07.12.2022is marked as Annexure R/2.

6. That the SEIAA considered the application in its meeting dated 10.07.2023
wherein it decided to request a report from West Bengal Pollution Control
Board including gap analysis study as per Central Pollution Control Board
Guidelines for establishment of Common Bio-Medical Waste Treatment
Facilities dated 21.12.2016 with specific comments on the proposed project.
Copy of relevant part of the minutes of SEIAA meeting dated 10.07.2023 is

marked as Annexure R/3.
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Analysis study has been received vide Memo No. 153(1)/1S-74/2001(Pt. IX)

dated 24.08.2023 wherein it has been mentioned that more Common Bio-
Medical Waste Treatment Facilities (CBMWTFs) in West Bengal are required.
Based on projected generation upto the year 2030 and to cater the requirement
both by capacity and accessibility seven more CBMWTFs should come up apart
from existing six CBMWTFs. Considering the same, the State Board opined
that M/s. Unique Universal Bio Waste LLP may be allowed to set up CBMWTF
at Vill Kaluabari, PO Debithakurbari, PS Chhatgujrimari, Pargana -
Baikunthapur, Dist - Jalpaiguri.

Copy of communication from WBPCB dated 24.08.2023 is marked as
Annexure R/4.

8. Based on the reply of WBPCB and recommendation of SEAC, SEIAA granted
EC to the proposed project in it meeting dated 31.08.2023.
Copy of the relevant portion of the minutes of the SEIAA meeting dated
31.08.2023 is annexed herewith and marked as Annexure R/5.

9. That the Principal Secretary, Health & Family Welfare Department, Government
of West Bengal has communicated to SEIAA vide letter dated 14.07.2023
emphasising the need of more CBMWTF facilities in North Bengal districts to
avoid irregular lifting and mismanagement of Bio Medical waste.

Copy of letter of Health & Family Welfare Department dated 14.07.2023 is

marked as Annexure R/6.

10. A similar Writ Petition No. 1374 of 2023 was filed in the Hon’ble Calcutta
High Court on the matter of granting Environmental Clearances to more
proposed CBMWTF in Jalpaiguri districts which was disposed by the Hon’ble
Calcutta High Courtvide Order dated 20.11.2023 as the challenges in the writ
petition was found baseless and unfounded .

Copy of Order of Hon’bleCalcutta High Courtdated 20.11.2023is marked as
Annexure R/7.

23 FEB2026



11. That the Affidavit is true fo my knowledge and belief, which I de’ i

office records.

Identified by me

Advocate

S. CHAUDHUR:
* NOTARY *
GOVT. OF INDIA
Regd. Ne. 0584000
Sidhannager Court
Diet.-North 24 Pge

43 FEB 026
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I, Smt. Sumana Bhattacharyya, IFS,Member Secretary,

Impact Assessment Authority,

VERIFICATION

308

State Level Environment

West Bengaldo hereby solemnly affirm and declare

that the contents of the report in the form of affidavit are true to the best of my

knowledge and belief. No part of the Report is false and nothing has been concealed.

Verified at Kolkata this

Identified by me

@% W

Advocate

SIE)AA wWest W

Y
A\ ¥

A/

‘S. CHAUDHURY
* NOTARY %
GOVT. OF INDIA
Regd. Ne.-8056400
Bidhannagtr Coutt
Diet.-North 24 Pge

23 FEB2026
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D.0. No. 20/4/2021-HSMD

Kupa}@‘ Siv,

The Ministry of Environment, Forest and Climate Change (MoEFCC) is administering
the Bio-medical Waste Management (BMWM) Rules, 2016 for scientific disposal of BMW.
Further, o assist stakeholders in the implementation of the BMWM Rules, 2016, the Central
Pollution Control Board (CPCB) has also formulated various guidelines. The purpose of these
rules is to uniformly implement its provisions across the counftry with support of various
stakeholders like the Ministry of Health and Family Weltare, State Health Department, State
Pollution Control Boards/ Pollution Control Committees (SPCBs/ PCCs), Occupiers (waste
generators), Common Bio-Medical Waste Treatdnt Facility Operators (CBWTFs) etc.

2. May I highlight here that the Ministry often comes across media reports, and receive
representations from civil society/ stakeholder groups on non-compliance of BMWM Rules,
2016/ CPCB Guidelines. The major issues hi chlighted in such complaints are related to™
inscientific/ non-compliant functioning of Healthcare Facilities (HCFs)/ CBWTEs, lack of gap-

analysis studies & monitoring by $PCBs/ PCCs, non-consideration of gap-analysis reports while
grant of environmental clearances by Stare Environment Tmpact As: iment Authorities
(SEIAA), illegal dumping of BMW by HCFs/ CBWTFs, eamarking of HCFs for BMW
treatment to CBWTFs against distance criteria etc. e S T

In light of the above, I would reguest you to intervene in the matter and ensure that the
srant of ECs by the SEIAA must be based on gap analysis studies undertaken by the concerred

'PCBs/ PCCs duly highlighting the difference in the BMW generated vis-a-vis the treatment |

o L)

9]

.

ity available.

N waa.&oh/

o

Yours sincerely,

—

{{(Naresh Pa}] Gangwar)
Y

Shri Ujjwal Kumar Bhattacharya
Chairman, SETAA, West Bengal

AC:3, Action Area-1, New Town, a8 ’ Y
Kolkata ~$00163. o B N Y4 WY
ukbi%55@gmail.com n X i,\\ “‘
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: g;,M% : CENTRAL POLLUTION CONTROL BOARD:
§ "‘\%ﬁ;ﬁ Tataer, T U@ el URad Wed SR T
> MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT..OF lND!A
By Speed Post
F. No. B-31011/BMW (3398/61.1)/2022/WN- G &R » December7,2022
To,

The Member Secretary,

West Bengal Pollution Control Board, {
Paribesh Bhawan, 10A, Block- LA, 1
Sector lil, Salt Lake City,
Calcutta- 700106.

Sub.: Clarification for establishment of new CBWTFs in" comphance with the Biomedical
Waste Management Rules, 2016 and CPCB Guidelines —reg.

Sir,
This has reference to establishment of new CBWTFs in compliance with the Biomedical Waste
Management Rules, 2016.-and CPCB Guijdelines. CPCB is in receipt of many-complaints/clarifications

related to establishment of new CBWTF and coverage area of CBWTF.

In this regard, it is to clarify that as per CPCB revised guidelines for CBWTFs, SPCB/PCC is
required to conduct the gap analysis w.r.to coverage area of the bio-medical waste generation and
also.its projection over a period of next ten ye‘a'rs and adequacy of existing treatment capacity of the
CBWTF in each coverage area of radius 75 KM.

Further, CPCB revised guidelines also suggests that the coverage area of CBWTF to cover
10,000 beds with flexibility of extending coverage area up to 150 km if 10,000 beds.were not available
within 75 km. However, as required under Rule 8 (7) of BMWM Rules, 2016, CBWTF is required to
ensure that the waste is treated and diéposed of within 48 hours.

It is also to clarify that Biomedical Waste Management Rules; 2016:do not restrict setting.up
of more than one CBWTF at one location and CPCB revised Guidelines for CBWTFs.also do not restrict
installation of new facility in a coverage area, if the existing facility does not have adequate capacity
to handle quantum of biomedical waste and/or does not comply with the norms prescribed under

BMWM Rules, 2016,
Yours faithfully,

Kool 8§ eir,mp
‘A“ ::».":.(l

v Q..%‘JSI;Q.. P P TY T ‘ '
el b { Q )& f’?‘:\)' (V. P-Yadav).

DatBiieecrenrieersernmeith@inese , , :
Director & -Head
Soiees l; ( : Waste Management-I Division .

Remarks :

AT

Member Seardtary

T/ L3 FeBagg

‘e wad' Pl e T, foeefi-110032
e Parivesh Bhawan, East Arjun Nagar Delhi-110032:
el -;‘.1?% i W/Te! 43102030, 22305792 W/Websne WWW.cpcb.nic:in
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State Environment Impact Assess thority
~ West Bengal Lo
Minutes of SEIAA Meeting
R -
SubJect: 7t meeting of SEIAA (Reconstituted on 17.05.2023) , e o
Conference Room-of Environment Department, Prani Sampaﬂ Bhavan, 5tk Floor,

5 P
.t

P

-~ Venue:- -
© - -~ LB - Block, Sector - III, Salt Lake, Kolkata ~ 7001(’.}6,;‘,{{:‘3.‘.1:_ ar Koy - T
From :- 10 July 2023 k& SR I s %
To :- 10 July 2023 ' o e

CONSIDERATION/RECONSIDERATION OF ENVIRONMENTAL CLEARANCE

(1) Proposed MIN.BIR 23 Sand Mine at over an area of 322h§(795Acres)on the Mayurakshi
| River at Mcuza: Khorad, J.L."No.: 108, Plot No.:720/817, P.S. and Block: Saithia, District: Birbhum,
| West Bengal by M/s. West Bengal Mineral Development and Trading Co;;:piqra!;i?_p Limited.

Proposai No. :- SIA/WB/MIN/426734/2023, File No. : EN/T-II-1/370/2023, Type-EC

INTRODUCTICN S STl TARGL L Tae T ‘-

_ The proponent made-online application vide proposal no. SIA/WB/MIN/426734 /2023 dated -

| 24 April 2023 secking envircriment clearance under the provisions: of the. EIA:Notification, 2006 for -
the above-mentioned projeci. The proposed project activity is listed at SL. No. 1(a) Mining of minerals

R E 4

under Category "B2" of EIA Notification 2006. s T e LT

| SEAC reccmmended that Environmental Clearance be granted for the proj‘ibé‘éd project during its 1st
meeting held on 31.05.2023. Standard EC conditions for the sarnd mines should be referred to.
Following additional conditions may be imposed: ;

a) Status of the need-based activities to be reported during six monthly progress report.

b) Basic amenities, safety and occupational health examinations for labourers t6 be provided.

¢) To enhance success/ survival rate the plantation shall be attempted during the first two years of the
project life and the plantation so done shall be taken care of during the rest of the project life. Species
of the plant selected should be self-sustaining in that particular region. .’ T :

PROJECT DETAILS

The project cf M/s. West Bengal Mineral Development and Tradiﬁg Cétporqt_ioh Limited located

in as follows :

8. No. State ‘ District
(1.) West Bengal Birbhum

DELIBERATION IN SEIAA ' i

SEIAA considered the recommendation of SEAC and decided that the application for
MIN_BIR_23 falling within the DSR potential code BH_MR2_MY_20 is accepted.

RECOMMENDATIONS OF SEIAA
The application for EC is approved.

'3 FEB 2026
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e

CONCLUSION
Approved for EC.

.(2) Proposed WB: BIR_MAY_B_16 Sand Mine over an area of 4.96 ha (12.26 Acres) on the Mayurakshl
Rivér at Mouza: Nadighasbera, J.L. No.: 141, Plot No.: .1 P.S. and BlpC}{;-_'Mpha.mma(.i Bazar, D1§tr.10t: :
Birbhum, West Berigal by M/s. West Bengal Mineral Dev_elopn}?ntj_‘and Tradlng gprp_oratmr_lﬂ‘

Limited.

R PG

- . R A, Y, mge :
{ Proposal Ne. :- SIA{WB/MIN/422392/2023, File No. : EN/T-I:1/371/2023,  ~Type-EC.

v

INTROGCUCTION
' The proponent made online application vide proposal no. SIA/WB/ MIN [4223?2/ 2023 dated 24 Ap;il-
2023 seeking environment clearance under the provisions of the EIA Notification, 2006 for the above-"
mentioned preject. ‘The proposed project activity is listed at SL. No: ‘I(a) Mining of min’erals under -
Category "B2" of EIA Notification 2006. Co e e L s v

nvironmental Clearance be granted for the ‘proposed’ project: during its 1st
¢ sand mines should be referred to...

SEAC recommended .that £
meeting held on- 31.05.2623. Standard EC conditions for th
Following additional conditions may be imposed: ‘ :
a) Status of the need-based activities to be reported during six monthly progress report.

'b) Basic. amenities, safety and occupational health examinations for‘laboutrers to be provided.-

.| e} To-enhance $ucaess/ survival rate the plantation shali be attempted during the first two years of the-
| project-life and the piantation so dene shall be taken care of during the rest of the project life. Species”
of the plant selected should be seli-sustaining in that particular region. '

PROJECT DETAILS

The project of M/s. West Bengal Mineral Development and Trading Corporation Limited located

in as follows :
S. No. State District
(1.) West Bengal Birbhum

DELIBERATION IN SEIAA

‘ SEIAA considered the recommendation of SEAC and decided that the application  for -
WB_BIR__MAY_-B_,_-IG falling within the DSR potential code BH MB_MY_10_11 12 is accepted. -

RECOMMENDATIONS OF SEIAA
"The application for EC is approved.
CONCLUSION

Approved for EC.

(3) Proposed Kashipur Sand Mine (MIN_PUR_18) over an area of 3.20 ha (7.90 Acres) on the
Dwarakeswar River at J. L. No. — 62 and 146, Plot No. 1151 and 1 and 721, Mouza — Mahuljoda and
Kumardih, Village — Mahuljoda and Kumardih, Police Station — Kashipur, District — Purulia, West
Bengal by M/s. West Bengal Mineral Development and Trading Corporation Limited.

2. 3 FEBZUZB Page 2 0f 12
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DELIBERATION IN SEIAA ,
SEIAA considered the recommendation of SEAC and accepted the same.

RECOMMENDATIONS OF SEIAA W B

1

ration Buildjng,

| The application.fer ECis approved based on the Madhyamgrain 4Municipa1‘f(_3'orpo
| Permit No. COM-85/1MM/2022-23 dated 20/02/2023. S

(DRI A

| CONCLUSION

SAFED

Approved for EC.

{7} Proposed development of a Residential Complex at Premises No. =145; Jessore Road, Holding No. -

~| 70,. Cal Jessore Road, Kolkata- 700089, J.L. No. - 24, Mouza - Patipukiir, L.R~"Dag'No. — 326, 327;- -
| 328, 325, 502, 803, 504,:505(P), 506, 520, 521, L.R. Khatian No. — 2102, P.S.-Lake Town, under---
South Dum Dum Munieipality, Ward No. 30, Dist. — North 24 Parganas, Wést*Bengal(- by M/s: ?urti"-
NPR Developers LLP, - CURE Al R Rk R

| Proposal No. :- SIA/WB/INFRA2/43C463/2023, File No. : EN/’I-‘-‘IL—II407"/2923{ : Type‘-E(? A

ol X
et

INTRODUCTION fE s e : f o hhea T i R :

. The proponent made online application vide ‘proposal noc. “SIA/WB/INFRA2/430463/ 2023 -
| dated 24 May 2022 seeking envirenment clearance under the provisioris of‘the EIA Notification, 2006." -
foc the above-mentivned project. The proposed-project activity is‘listed at. SL. No. 8(a) Building !l
| Comstruction under Cutegory "B2" of SIA Notification 2006, s RO S T pa T ERE

SEAC recemmended- that Envircnmental clearance may be granted to the project with the additional_}
conditions during its 2nd meeting held on 07.06.2023. B '

PROJECT DETAILS

I .
The project of M/s. Purti NPR Developers LLP located in as follows : -

S. No. State District
{1.) West Bengal North 24 Parganas

[y

DELIBERATION IN SEIAA P S oS e
;I SETIAA considered~the-»recammen'dation‘ of SEAC and observed fh-atl 't'_i:x'ef,Pé_s.hould upfload“the_,_l. .,
following documents in the PARIVESH portal : oAl g T A

Yexy oL (RN B o g T n

a) Right of Records (porcha) of the individual Dag Nos. : .
b) Need-based activity for the local people as per Office Memorandum of MoEF & CC vide F.
No. 22-65/2017.IA.III dated 30.09.2020.

RECOMMENDATIONS OF SEIAA :
Therefore, the application for EC is deferred for additional information.

CONCLUSION
Deferred (Additional Information).

23 FEB 2026
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Tirpe-EC

Proposal No. :- SIA/WB/MIS/240409/2021, File iNo. s EN/T-II-I/SQZ_/ZOZS,

"INTRODUCTION i "
‘The proponent made online application vide proposal no. SIA/WB/MIS/240409£2021 dated 26 -

“April 2023 seeking environment ¢learance under the: pi-‘(’)visions'oﬁ'?,t'he..EIA.".N.otiﬁca:ti’on;:ZZ.OO-;G-'-fOI‘_'. the. -
| above-mentioned  project. The proposed project -activity -is listed at SL. No. 8(a) _B.u.l,ldn.lg and
Construction prejectsunder Category "B2" of EIA Notification 2006. ‘ HR T T |

SEAC -during its 2rd meeting held on 07.06.2023° observed that the project is an, expansion /
modification of the existing township. However, the project proponent appears to have, submittgd iny
the particulars of the project and not of the township as a whole. The SEAC noted. that the proposal
submitted by the PP coes not attract the provisions of EIA Notification,, 2006 since. the total built up.
area of the project is < 20,000 sgm. The SEAC decided that the PP should submit a fresh proposal "
considering the above project to be an expansion / modification ‘of the entire township of IISCO, .
Burnpur Therefore, the present proposal has been forwarded to SEIAA for rejection. . T '

PROJECT DETAILS

The project of M/s. Indian iron & Steel Company (HSCO) located in as follows :

t 8. No. State P District ‘
{1.) West Berigal | Paschim - ST AT | Pvemgecdnme Lp g
! Bardhaman E :

DELIBERATION IN SEIAA !
| SEIAA considered the recommendation of SEAC and decided to hear the PP.

RECOMMENDATIONS OF SEIAA _ A
The project proponent is required to appear for a hearing before the SEIAA, WB béfore a *ﬁxial
decision on EC application is taken. ‘ i o o

CONCLUSION

Deferred for further consideration.

s B o wiee

(9) Proposed establishment of Common Bio-Medical Waste Treatment Facility (CBWTF) at Village -
‘| Kaluabari, P.O. - Debithakurbari, P.S. - Rajganj, Mouza - Chhatgujrimari, Pargana - Baikun_thappir,
Dist. - Jalpaiguri, West Bengal by M/s. Unique Universal Bio Waste LLP. ' .

Proposal No. :- SIA/WB/INFRA2/431778/2023, File No. : EN/T-II-1/086/2022, Type-EC

INTRODUCTION : : ’

The proponent made online application vide proposal no. SIA/WB/INFRA2/431778/2023
dated 08 June 2023 along with copies of EIA/EMP seeking environment clearance under the
provisions of the EIA Notification, 2006 for the above-mentioned project. The proposed project activity
Lis listed at SL. No. 7(da) Bio-Medical Waste Treatment Facilities under Category "B1" of EIA

Page 7 of 12
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" | Environmental Clearance with the foliowing additional conditions:-. ...~

~ |.the piezometer should be submitted with compliance reports.

315

Notification 2006.

The project propcnent (PP) obtained Terms of Reference issued by SEIAA, WB vide File_No. EN /T-1I-
-1/086/2022 dated 23.12.2022 against proposal no. 'SIA/WB/INFRA2/407378 /2022. ;

SEAC, during its 4t meeting held. on 21.06.2023; recommended the proposed project for, grant of

" 1. Clearance from Dept. of Health & Family Welfare, GoWB as applicable to be- obtaineq. AR St
‘2. Piezometer should beinstailed to continuously menitor the groundwater level: The lithological log of :

ST b

3. Water-quality shiall be'monitered at all points cf abstraction/ inlet and discharge.

Sia s ~r

PROJECT DETAILS

The project of M/s: Unique Universal Bio Waste LLP located in as.follows : -.

S. No. State District .
(1.) West Bengal Jalpaiguri c e

DELIBERATION IN SEIAA :
" | SEIAA considered the recommendation of SEAC and obsérved -‘that as ‘per Order dated

1 30.06.2023 of the Hoxn’ble High Court of Calcutta in WPA. No. 1374 of 2023, respondent
| autherities hras been restrained from granting any permission"'bf operation till 31st of August,
"} 2023. Hence, the.same is deferred tiil the expiry of the force of thé order or any interim order

| prior to the same pericd. '

RECOMMENDATIONS OF SEIAA
The matter will be referred to the Senior Law Officer of Dept. of Environment for further expert
advice.

Further, SEIAA decided to request a report from WBPCB including the gap analysis study as per
CPCB  guidelines for establishment of Common Biomedical Waste Treatment Facilities’ dated
-121.12.2016, Bio-Medicsl Waste Management Rules, 2016 and the MoEF&CC letters vide D.O. no.
-|-20/4/2021-HSMD dated 14.10.2022 and 20/4/2021-HSMD dated 18.10.2022 (copies enclosed)
in-respect of the proposed project. WBPCB shall specifically mention, if EC can be issued for
this project. '

‘Also’'a consent letter frem Dept. of Health & Family Welfare, GoWB for this particular project
shall be cbtained with a specific mention, if EC can be issued for this project. - g o, .

CONCLUSION
Deferred for further consideration after receiving the inputs as stated above.

23 FEB 205
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- i, . The project proponent should obtain EC from SEIAA 1f the total built up area for the

v,

- i

SEAC recommended the proposed project for CRZ clearanceé to SEIAA w1th the follow1ng
conditions in-addition to the conditions recommended by WBSCZMA }-

- proposed prcject exceeds 1,50,000 sqm.

ii... . No groundwater shall be extracted -without permlssmn from the competent -

autherity.
- Pillar ‘and Pile caps should not affect the flow water in., the river dunng flood; and

noermal conditions. v ;
‘Nevexcavated material during the construction ';hall be dumped in water bodles or

B A" N
' adjacent areas. The site shall be restored to its: near original condltlon after
.~ coinpletion of construction of bridge. Phaiy 4
W' Tempomry structures raised for construction activity on land intertidal / tldal area

~ishall be removed immediately after completion of construction act1v1ty
i, . Al possible - safeguard to be taken to avoid any envu‘onmental 1mpact dunng

- constructicn and operation of the project.

vii. Preject proponent shall obtain all other necessary permlssmn as apphcable from the

competent authorities.

viii. . Special care needs te be taken to avoid any adverse 1mpact on aquat1c life.

S

ix. - Emergency prcparcdness plan and disaster management plans should be specxﬁcally

provided. - _
x.. .Plantaiicm of mangroves, as much as possible, is suggéstedy: -~ : 2

Complaint reesived .on 30.06.2023 from Mr. Ankur Sharma'against flouting of env1ronrnenta1

. norms at “Reuw/ma Royal Garden” (located near Chintamoni-Kar'Bifd Sarictuary) at 153, School

Road, Rajpur-Sonarpur Municipality, West Bengal —- 700103.

In order to assess the veracity of the complaint, a field visit by WBPCB is to be organised
with prior intimation to the project proponent.

Complaint received on 03.07.2023 from Mr. Ankur Sharma against filling' of water bodles and
ﬂoutmg of environmental riorms at “Atri Surya Toron” at Holding No. 6002, Mouza — Jayenpur, :
P.S, ~ Sonarpur, Banhooghly - I Gram Panchayat, South 24 Parganas West Bengal. : e

In order to assess the veracity of the complaint, a field visit by WBPCB is to be organised.,
with prior intimation to the project proponent. o

Complaint received on 03.07.2023 from Mr. 'Ankur Sharma agalnst ﬁlhng of Water body and
ﬂouting of envircnmental norms at “Spotlight Countryside” at. Holdmg No. 841, Dwarir Road,.
P.S. -- Sonarpur, Rajpur-Sonarpur Municipality, South 24 Parganas West Bengal

In order to assess the veracity of the complaint, a field v151t by WBPCB is to be orgamsed
with prior intimaticn to the project proponent. :

Letter received from Joint Director / Scientist ‘D’, Ministry of Enwronment Forest and Chmate
Change (MoEF&CC) vide F. No. IA-J-11014/101/2022-IA- -I(M) dated 04.07.2023 regardmg
complaint against Day care unit in Godrej Prakriti Residential Apartments at West Bengal.

The project proponent had obtained EC vide No. 1317/EN/T-1I-1/026/2018 dated

{3 FEB 2026
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"07.10.2020 against proposal no. SIA/WB/NCP/30726/2018.

SEIAA has already caused an inspection on the basis of complaint-received on 113.06.2022" .
~and decided to forward the inspection report to MoEF&CC: for information. gl 4 i

~.'.§ 3

SEIAA “decided to’ issue. a. letter to. Urban 'Development" &, Mumc1pal Affalrs Department

b ]

X

6.
y Panchayaf and Rural Affairs Department with a request to pt’ov;de ‘thé following, w1th reference
. +:t0 -NOC /:Guarantee'letter ‘being issued by the ULBs to SE IAA cla.lmmg proper solid waste
- management, handling and dlSposal scenario. The chart nas tp' 8 ﬁlled 1n separately for each B
ULB and Panchayat : . g ey S s L » g
Solid . |. Solid Solid °| Comp | Plant | Manpow | Plant - | Land it Lo'cat Total | Rema | .:
waste | waste | waste .| ositio | & er /| & é@éﬂab]e” “1ion'of | budg | rks 7,
| genera | collecti | cellecti:! n of | machi | Agency | machi f Such ‘tlandfi | et. for R &
tion - on on 8| solid nery involyed nery - 'processmg :fll'--sltc.a sol1d
per from . | segreg i waste | availab availab identi | waste
day slums. | ation | categ |le for| le for and extent t.fied- * | mana
house | Door at +ory- ] collecti  waste . P-f- Piesent»~::for'»~“ geme
to to docr | source | wise |on proces | workadility { the = | nt' at
house | comm | per A ' sing (scres s s+l proje | prese
collecti u.nity't day With -éxhétfs’ce'd‘-'“"'cf = . | nt
on- per | bins its / “3 et w1th and
day o, Ji locatio £ Falis w|-expec | capac
: avculab]e) o
| n & ted ity
B capacit | With 1 life-,
. y per expccted .span '
day life span '.
further

.,

\\\>

W

/”

s

| Dr AShlt Kumar
Mukherjee)
Chairman

(Dr. Nilangshu Bhusan
Basu)
Member

, (K: Balamurugan)
. Member Secretary
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R s — 4§y ¥ Suw~e- wWEST BENGALPOLLUTION CONTROL BOARD
= %::f;é:s:eg‘;gi;’ IPS;::—-—%‘_ 3“%%" gﬂ% ? 4{: (Dept. of Environment, Gowvt. of West Bengal)
e SRR Sy Paribesh Bhawan, 104, Block - LA, Sector 11
e\l 7 N Bidhannagar, Kolkata - 700106, INDIA

Tel : 2202-3000 Fax : 22023096 City Code 33
Country Code 91
e-mail: ms.wopch-whiithangla.gov.in

- Memo No. /18-74/2001(Pt-1X) Date . 08.2023

To

The Member Secretary

State Level Environment Impact Assessment Authority
Department of Environment, GoWB,

Pranisampad Bhawan, Sth Floor, Sector 111,

Salt Lake, Kolkata- 700106

Ref, : Your letter no. l366/EN;’T—H—I/’086/2022 dated 18/07/2023

In reference to the above, this is for your information that inventorization including Gap Analysis
of Bio Medical waste in the State of West Bengal was conducted by National Productivity Counci}
(Ministry of Commerce & Industry, Govt. of India), Regional Directorate, Kolkata during 2019-20.

As per the Inventorization and Gap Analysis of Bio Medical waste. more Common Bio-medical
Waste Treatment Facilities (CBMWTFs) in West Bengal are required. Based on projected
generation upto the year 2030 and to cater the requirement both by capacity and accessibility seven
(07) more CBMWTFs should come up apart from the existing six (06) CBMW.TFs. The proposed
distribution of CBMWTFs with district coverage are given below:- ‘-

Region ~ No. of Treatmen ) : Location
o Facility Require : ‘ ' a :
South Region 'y One at North 24 Parganas district and one around Kolka
South East Region - :
Central Region 1 One at Murshidabad =~ °
West Region 2 One at Purba Bardhaman and one at Bankura
North Region 2 One at Coochbehar and one facility at Uttar Dinajpur
Total 7

Continued Page 2
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Page 2
The State Board has authorized 09 (nine) nos. CBMWTFs for operatxon at dlﬁ'ercnt d}stncts
“West Bengal to cater service to the health care units m the State Detaﬂs are gwen in the table
below. L |
R - Name & Address of the existing CBMWTFs
Noj v .
1 Medicare Environmental Management Pvt. Ltd.
F-Road, Belgachia, Dist.-Howrah
Medicare Environmental Management Pvt. Ltd.
K-26, Phase — II1. Growth Centre, (Behind IOCL LPG Bottling Plant),
Kalyani, Dist.-Nadia :

[39]

3 Medicare Environmental Management Pvt. Ltd.
Mouza: Mangalpur, P.O.: Shergarh Pargana,
P.S.: Raniganj, Dist.- Purba Bardhaiman

4 West Bengal Waste Management Ltd.
Purba Srikrishnapur, P.O.: Haldia, Dist.- Purba Medinipore

5 : Green Zen Bio Pvt. Ltd.
Mouza. Binnaguri, PO. Fulbari,
PS. Bhaktinagar, Dist. Jalpaiguri

6 Greentech Environ Management Pvt. Ltd.
Dhamua Road, P.S.-Mograhat, P.O-Chakparan Kantakhah
Dist-24 Pgs (S)

7 M/s RVD Waste Tech Pvt. Ltd.
P.0O.-Kaichar, P.S.-Mangalkote, Dist.- Purba Bardhaman

8 West Bengal Waste Management Ltd.
Vill & Mouza- Pabayan, P. S- Bankura,
Saltora Tehsil, Bankura- 722158
9 SNG Envirosolutions Pvt. Ltd.
Mouza- ‘Sahar;ora PO & PS- Barjora, Bankura- 722202

The WBPCB suggested to the Sccrntary, Department of Health & Family Welfare GOWB and
Chairman of the State Level Advisory committee on Bio-medical Waste Management through its
letter vide Memo No. 23-18-58/2001(Pt. 1) dated 04/07/2022 that new CBMWTFs may be allowed
to be set up at least one in each district so that the State Board may take Regulatory Action
including ‘Closure” for violation of Bio-medical Waste Management Rules, 2016 and its
subsequent amendments without affecting treatment & safe disposal of Bio-medical waste in the
area. u R
It has also been decided in a meeting held on 31-08-2022 in presence of Principal Secretary,
Department of Environment, GoWB, Secretary, Health & Family Welfare Department, GoWB. &
Chairman of the State Level Advisory committee on Bio-medical W aste Management and Member
Secretary, WBPCB that each district of West Bengal can have at Jeast two CBMWTFs and bigger .
districts with more Bio-medical wastes generation can even have three such facilities to take care.
of the problems faced by the WBPCB and the Health & melv Welfare Df:partme.nt (JQWB in.
properly regulatmg the non abxdm CBMWTF.

* Continued Pag
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The Central Pollution Control Board has clarified through its letter vide F. No. B-
31011/BMW(3398/61.1)/2022/WM-16760 dated 07/12/2022 that Bio-medical Waste Management
§ - Rules, 2016 do not restrict setting up of more than one CBMWTF at one location and CPCB
~ revised Guidelines for CBWTFs also do not restrict installation of new facility in a coverage area,
if the existing facility does not have adequate capacity to handle guantum of biomedical waste
and/or does not comply with the norms prescribed under BMWM Rules, 2016.

Presently, M/s. Green Zen Bio Pvt. Ltd.. located at Mouza. Binnaguri, PO. Fulbari, P. S.
Bhaktinagar, Dist. Jalpaiguri is the only one operator in the Jalpaiguri district and providing
service to the health care units located in the different district of North Bengal. This CBMWTF has
a capacity for treatment and disposal of Bio-medical wastes generated from 15000 beds & Bio-
medical wastes from non-bedded units and catered more than 150KM radial distance.

As per the information provided by M/s. Greenzen Bio Pvt Ltd. through submission of Annual
Report for the year 2022 that the number of bed covered by them is 21986 in the various districts
of North Bengal which is more than 15000 nos. resulting poor service and non-compliance of Bio-
medical Waste Management Rules, 2016 & its amendments. The State Board received several
complaints from different health care units, both public & private owned, against M/s. Greenzen
Bio Pvt Ltd. regarding poor service. The State Board issued ‘Show Cause Notices’ and
‘Directions” including imposition of Environmental Compensation and Bank Gurantee time to time
for non-compliances of BMWM Rules, 2016 and its amendments. But the operator of the
CBMWTF is reluctant to comply with the norms as well as directions of the State Board. The State
Board is not in a position to take Regulatory Action including issuance of ‘Closure Order’ for
violation of Bio-medical Waste Management Rules, 2016 and its subsequent amendments against
M/s. Green Zen Bio Pvt. Ltd. as it is the only one operator in the districts of North Bengal.

Considering. the above, the State Board has opined that M/s. Unique Universal Bio Waste LLP
may be allowed to set up CBMWTF at Vill- Kaluabari, P. O- Debithakurbari, P. S- Rajganj,
Mouza- Chhatgujrimari, Paragana- Baikunthapur, Dist.- Jalpaiguri.

21
Member Secretary

Encl. : As stated

Memo No. 153 (1) /15-74/2001¢Px. 1X) Date: 24 .08. 2023

Copy forwarded to :
4

./The Principal Secretary, Department of Environment, GoWB, Pranisampad Bhawan, 5th
Floor, Sector I1I, Salt Lake, Kolkata- 700106. ’ v

2. The Chief Engineer, EIM Cell, WBPCB, 10A, Block ~ LA, Sector 111, Bidhannagar, Kolkata -

700106 i . _ , | b |

‘, l\lleml_)ef ;Se%rgi
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BadhR L T S ET

State Environment Impact’,.Ass’e,ssm‘ent Authority S
P B e L West Bengal 0 ¢ { e
Minutes of SEIAA Meeting ‘
ook it el |
i\ W
Subject:  14th meeting of SEIAA (Reconstituted on 17.05.2023) ‘ Ay
Venue:- Conference Room of Environment Department, Prani Sampa BHAvin o Floor,
LB - Block, Sector - III, Salt Lake, Kolkata - 700106 ;

From :- 31 August 2023
To :- 31 August 2023

(1) Proposed establishment of Common Bio-Medical Waste Treatment Facility (CBWTF) at Village
- Kaluabari, P.O. - Debithakurbari, P.S. - Rajganj, Mouza - Chhatgujrimari, Pargana - Baikunthapur,
| Dist. - Jalpaiguri, West Bengal by M/s. Unique Universal Bio Waste LLP.

Proposal No. :- SIA/WB/INFRA2/431778/2023, File No. : EN/T-1I-1/086/2022, Type-EC

INTRODUCTION :
The proponent made online application vide proposal no. SIA/WB/INFRA2/431778/2023

dated 08 June 2023 along with copies of EIA/EMP seeking environment clearance under the
provisions of the EIA Notification, 2006 for the above-mentioned project. The proposed project
‘activity is listed at SL. No. 7(da) Bio-Medical Waste Treatment Facilities under Category "B1" of

"EIA Notification 2006. :

The project proponent (PP) obtained Terms of Reference issued by SEIAA, WB vide File No. EN/T-II-
1/086/2022 dated 23.12.2022 against proposal no. SIA/WB/INFRA2/407378/2022.

SEAC, during its 4th meeting held on 21.06.2023, recommended the proposed project for grant of
Environmental Clearance with the following additional conditions:-

1. Clearance from Dept. of Health & Family Welfare, GoWB as applicable to be obtained.

2. Piezometer should be installed to continuously monitor the groundwater level. The lithological log
of the piezometer should be submitted with compliance reports.

3. Water quality shall be monitored at all points of abstraction/ inlet and discharge.

| The proposal was placed before SEIAA in its 7t meeting held on 10.07.2023. SEIAA considered the
recommendation of SEAC and observed that as per Order dated 30.06.2023 of the Hon’ble High
Court of Calcutta in WPA No. 1374 of 2023, respondent authorities has been restrained from
1 granting any permission of operation till 31st of August, 2023. Hence, the same is deferred till the
| expiry of the force of the order or any interim order prior to the same period. e

i F‘lirther, SEIAA decided to request a report from WBPCB including the gap analysis study as per

‘ _CPCB guidelines - for establishment of Common Biomedical Waste: Treatment Facilities dated

; l2‘_1_.12‘_.‘_2'01'_6:, Bio?Medieal WaSte Management Rules, 2016 Van“d‘,the MbEF&CC le,t‘t‘,ervsrvi'de D.O. no.
| 20/4/2021-HSMD dated 14.10.2022 and 20/4/2021-HSMD d'a"ced 18.10.2022 (copies enclosed) in

| respect of the proposed project.’ ' 5 et n e ] s T Dade ol e
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. PROJECT DETAILS

/

The pro_]ect of M/ s. Umque Umversal Bio Waste LLP located m as follows

S. No. . | State : District
(1.) - | West Bengal Jalpaiguri
DELIBERATION IN SEJIAA

As per the Order of Hon’ble Calcutta High Court dated 21.08.2023 in W.P. No. 1374 of 2023, it
is ordered that ‘The interim order dated 30.06.2023 restraining the authorities from granting
recommendation to the respondent no. 11, is vacated because of such sharp practice where
the trust of the court upon representatives of the petitioners were obtained in an unfair and

obnoxmus manner by makmg wholly false statement.’

1 Reply from-West Bengal Pollution Control Board based' on Gap»Analysis' has also been received
vide Memo No. 153(1)/1S-74/2001(Pt. IX) dated 24.08.2023 wherein it has been mentioned
‘that ‘more Common Bio-Medical Waste Treatment Facilities (CBMWTFs) in West Bengal are
‘required. Based on projected generation upto the year 2030 and to cater the requirement both
by capacity and accessibility seven more CBMWTFs should come up apart from exnstmg six
CBMWTFs. Moreover, it has also stated in the same commumcatlon that ‘Consxdenng the
above, the State Board has opmed that M/s. Unique Umversal Bio Waste LLP may be allowed
to set up CBMWTF at Vill - Kaluabari, PO - Debxthakurban, PS - Rajganj, Mouza -

Chhatgujrimari, Pargana — Baikunthapur, Dist - Jalpalgun. -

Based on the above and recommendation of SEAC, SEIAA decided to grant EC to the proposed
project.

RECOMMENDATIONS OF SEIAA
| The application for EC is approved.

CONCLUSION
Approved for EC.

II. CONSIDERATION / RECONSIDERATION OF TOR PROPOSALS

|(1) Proposed expansion cum modification of Housing Complex at Premises No. - 37 Pandxtlya Road,
‘Ward - 85, Borough - VIII, Kolkata — 700 029, West Bengal by M/ s. Fort Builders (V1olat10n case)

: Proposal No. - SIA/WB/INFRA2/432998/2023 F1le No. - EN/T—II—1/435/2023 Type-ToR

| The proponent made onhne apphcatlon V1de proposal no SIA/WB/ INFRA2 / 432998/ 2023 dated 20
“['June 2023 seeking Terms of reference under the provisions of the EIA Notification, 2006 for the
| above mentioned proposed project. The proposed project activity is hsted at S. No 8(a) Buxldmg /
- .Constructlon prOJects under Category B2 of EIA Not1ﬁcat10n 2006 slaar e i e

: ,,‘SEAC durlng 1ts 6th meetlng held on 05 07 2023 recommended the proposal for Terms of Reference
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GOVERNMENT OF WEST BENGAL 7~ .
. HEALTH & FAMILY WELFARE DEPARTMENT
H.S. (M.S.) BRANCH
SWASTHYA BHAVAN, GN-29, SECTOR-V
SALT LAKE CITY, KOLKATA-700091

Memo No. 120 - HS(MS)/HF/O/HS(MS)/BMW-O'l/ZO18 Date: 14.07.2023
From: Senior Special Secretary
- fealth & Family Welfare Department

e

/
Toe: er uuﬂw r ‘wcn tary

”ep:u tm it of me'onment (Jovt of West Bengal
Pmms,m‘p‘:d Bhawan, 5 Floor, LB 2, Sector ITI, Salt Lake, Kolkata - 700106

Sun Views of Health & Family Welfare Dep‘nriment wair.t. settmg up new Common
* Pio Meodical Waste Treatment Facility in the district of Jalpaiguri

“Ret.  No. 1242/EN/T-11-1/038/2022 dt. 04/07/2023 ' -

In referens’(‘ to the 5\40]601 and reference cited above, the D‘en'aftment of Health & Family
- Welfarc hold_s the view fo encourage setting up more Common Bio Medical Waste Treatment
¢ Racilitiés in the Srat . egpe 2lly in the North Bengai area on the 1ollow ng grounds

1. Az of now GREEN ZEN BIG PVT. LTD. is the only autnulqed'LBWT F operator in the
North Bengal area , which is engaged for lifting, trdnsport'ltlon treatment and disposal
ol bio medical wastes generated in different public health facilities of all the 7 districts
viz. Alipurduar, Cooch Behar, Dakshin Dinajpur, Darjeeling, Jalpaiguri, Kalimpong,
Malda & Uttar Dinajpur. The sanctioned bed strength of these health facilities is 14856.
The mentioned CBWTF having bed capacity 15000 per day is catering 14856 beds of
govt. health facilities, which is almost 99% of their capacity, apart from BMW generated
in other private facilities of the area, as there is no other authorised CBWTF to serve.
This dependence on only one CBWTF often causes disputes like irregular llﬁmg and
lifting of lesser quantity resulting in unnecessary dumping of bio medical wastes in the
hospital premises. This raises the risks of health hazards which is highly objecticnable in
the cves of National Green Tribunal and also not at all desirable for public health. To
avoid this mismanagement, more plants are needed to establish in the North Bengal
districts
Moreover, in the meeting of high level committce, specxallv constituted for resolving the
rnohlcn.o aristng out of existing arrangements for dxspocaf of"blo ‘medical wastes of
public health facilities, held on 23.08.2022, it was decided to encourage interested
parties/entreprencurs to set up more CBWTF in the State, at least two in bigger districts.

o

(U9}

Se, this department will always welcome any sucht mmduve of semng up new Common Bio
Medical Waste Treatment Facilities in the State.

Yours sincerely,

e

”2‘?

Sy IR DU [N R B

B Y
‘«‘12.3\5\/

"g*?:

Senier Special Secretary
Health & Family Welfare Department

X T ArmanRl
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X Avmexwea R/ F

20.11.2023
Sl. No.4
srm/s.biswas/GB
IN THE HIGH COURT AT CALCUTTA
CIRCUIT BENCH AT JALPAIGURI
APPELLATE SIDE

W.P.A. No. 1374 of 2023
With
CAN 1 of 2023

M/s. Greenzen Bio Pvt. Ltd. & Anr.

Versus

The State of West Bengal & Ors.

Ms. Reshmi Ghosh,
Mr. Hillol Saha Podder
....for the Petitioners.

Mr. Subir Kumar Saha,
Mr. Momenur Rahman,
Ms. Bedashruti Bose
.....for State-respondents.

Mrs. Soumi Guha Thakurta
...for the Respondent No.6.

Mr. Rajarshi Dutta,
Mr. Piyush Agarwal,
Mr. Sourav Ganguly
...for the Respondent Nos.7 & 8.

Mr. Sankarsan Sarkar

...for the Respondent No.10.
Ms. Sutapa Sanyal,
Mr. Soumya Ray Chowdhury,
Mr. Debrup Bhattacharjee,
Mr. Ritesh Ganguly,
Mr. Utsa Podder
...for the Respondent No.12.

None appears on behalf of the respondent No.11.

As the parties are ready and affidavits have been

2 3 FEB2026
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documents relied upon by the respondent No.10 are

already annexed to the affidavit of the respondent Nos.7
and 8.

The writ petition has been filed for a mandamus
upon the respondent Nos.1, 2, 3 and 4 to withdraw and/or
cancel and set aside the recommendation granted to M/s.
S.N.G. Envirosolutions Private Limited, that is, the
respondent No.10 who has been authorized to set up a
Common Bio-Medical Waste Facility (CBWTF) at Tehsil
Rajgan;.

According to the petitioners, the said
recommendations by the government and the consent to
operate by the West Bengal Pollution Control Board, were
given contrary to the Bio Medical Waste (Management
and Handling) Rules, 1998 (hereinafter referred to as the
said Rules).

The provision relied upon by the petitioners is Rule
7(3). The said rule states that no occupier shall establish
onsite treatment and disposal facility, if service of a
common bio medical waste facility is available at a radial
distance of 75 kms.

Rule 7(4) states that in cases where common bio-

medical waste facilities (CBWTF) are not available, the

£8 rEB2026
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occupiers can set up requisite bio medical waste
equipments, as stated in the said Rule.

Further reliance has been placed on the revised

guidelines for common bio medical waste treatment:

facilities, especially the guideline No.8 which deals with
coverage area of a CBWTF. Paragraphs 8(a) and 8(b) are
quoted below for convenience:-

“8(a) A CBWTF located within the respective
State/UT shall be allowed to cater healthcare units
situated at a radial distance of 75 KM. However, in
a coverage area where 10,000 beds are not available
within a radial distance of 75 KM, existing CBWTF
in the locality (located within the respective
State/UT) may be allowed to cater the healthcare
units situated upto 150 KM radius w.r. to its
location provided the bio-medical waste generated
is collected, treated and disposed of within 48
hours as stipulated under the BMWM Rules.

b) In case, number of beds is exceeding >10,000
beds in a locality (i.e. coverage area of the CBWTF
under reference) and the existing treatment
capacity is not adequate, in such a case, a new
CBWTF may be allowed in such a locality in
compliance to various provisions notified under the
Environment (Protection) Act, 1986, to cater
services only to such additional bed strength of the
SCFs located.”

It appears from the aforementioned
provisions/guidelines that a CBWTF which is located in a
state or a union territory shall be allowed to cater to health
care units situated at a radial distance of 75 kms.
However, in a coverage area where 10,000 beds are not

available within a radial distance of 75 kms., the existing

£ 3 FEB 2028
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kms. with reference to its location, provided the bio-

medical waste generated is collected, treated and disposed
of within 48 hours as stipulated under the said Rules. i

In case the number of beds exceed 10,000 in the
locality (coverage area of CBWTF) and the existing
treatment capacity is not adequate, in such case a new
CBWTF may be allowed in such a locality to cater to the
services of the additional beds.

Ms. Ghosh, learned Advocate for the petitioners
vehemently urges this Court to take into consideration the
authorization given by the West Bengal Pollution Control
Board dated July 26, 2019. According to Ms. Ghosh, clause
8(b) should not be made applicable in this case even if the
guidelines provide that beyond 10,000 beds, the authority
may recommend establishment of CBWTF treatment
plants to cater to the needs of the excess beds. The
petitioners had been given authorization to cover 1077
healthcare facilities consisting of 15,000 beds within a
radial distance of 150 kms. and the bio-medical waste
allowed to be handled was 3750 kgs. per day. The
treatment plant is being operated by the petitioners at

Binnaguri, to cater to more than 10,000 beds on the basis

2 3 FEB 2026
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>4 ;

of the authorization, thus, clause 8 wot
applicable and the recommendation in favour of the
respondent No.10 was arbitrary and contrary to the rules.

It is next submitted that clause 10(3) of the said,
Rules provides that every application for authorization
shall be disposed of by the prescribed authority within a
period of 90 days from the date of receipt of a duly
completed application along with necessary documents,
failing which, it shall be deemed, that the authorization
was granted under the rules.

By application of the deeming clause, the
contentions of the respondents in their affidavits-in-
opposition to the effect that the petitioners’ authorization
had expired, is negated. The application for renewal has
neither been rejected nor refused by the West Bengal
Pollution Control Board.

Ms. Ghosh submits that according to the Pollution
Control Board, the plant of the petitioners was capable of
catering to the needs of the healthcare facilities, having
total number of beds of 15000. The subsequent
recommendation in favour of the respondent No.10 was
completely unfounded.

Affidavit-in-reply to the affidavit-in-opposition

filed by the respondent No.7, has been relied upon

¢ 3 FEB2026
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basis of the Annual Report, 2022 which was submitted by -

the petitioners to the respondent No.7, the treatment
capacity of the plant was 9184 kgs. per day, whereas, the
quantity of medical waste which was allowed to be
treated by the Pollution Control Board was 4835 kgs. per
day. Therefore, the excess treatment capacity of 4349 kgs.
per day, could not be ruled out and the same remained
unutilized. If such is the position and the capacity of the
treatment plant of the petitioners exceeds the requirement
of the healthcare centres for waste disposal, there was no
justification in allowing another treatment plant within a
radial distance of 16.5 kms. from Binnaguri. Further, it is
contended that unless there is a decision on the gap
analysis upon proper consideration of the ground reality
with specific findings of the authorities that the treatment
capacity of the unit of the petitioners could not cover all
the healthcare facilities within the radial distance of 75
kms., the recommendation to operate, in favour of the
respondent No.10, is liable to be quashed.

According to Ms. Ghosh, there must be a formation
of opinion with regard to the capacity of CBWTF before
another plant is allowed to function within the radial

distance of 75 kms. According to Ms. Ghosh, imposition of

2 3 FEB 2026
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Pollution Control Board, are not subject matters of the writ

petition. The petitioners reserve their right to challenge
those directions in an appropriate proceeding, before the
appropriate forum. Such decisions and/or imposition of
conditions, including the direction for payment of
environment compensation by the Pollution Control
Board, could not be a ground for the state authorities to
recommend another operator.

Mr. Rahman, learned Advocate for the State-
respondents submits that the petitioners had been
rendering service to around 21,986 hospital beds, although
the authorization was for 15,000 beds. This was the first
violation. Secondly, the plant of the petitioners was
located at Binnaguri, which is beyond the radial distance
of 75 kms. from the eight districts in which the petitioners
operate. Thirdly, the recommendation in favour of the
respondent No.10 was not in violation of the rules. A
transparent process to select the agency was conducted,

by floating e-tenders. The entire area was divided into 13

zones with six existing sites and seven new proposed sites.

The e-tender was floated on February 12, 2019. Four

bidders participated, including the petitioner No.l. In

accordance with the quality and cost based selection
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Mercantile Pvt. Ltd (T1) and M/s. Medicare Environmental

Management Pvt. Ltd. (T2) after obtaining concurrence

from the Finance Department, Government of West
Bengal.

According to Mr. Rahman, Rule 8(a) and (b), do not
prohibit the state authorities from recommending other
agencies to operate healthcare treatment facilities, in case
an existing operator cannot cater to more than 10,000 beds
within the radius of 75 kms. The petitioner No.1 was
authorized to serve 15,000 beds within a radius of 150
kms. and considering the existing requirement, the
government exercised its authority and jurisdiction, to set
up a few more zones for creation of waste management
facilities. The respondent No.10 was the successful bidder
in the bidding process. The T1 bidder put forward an
agreement with the T2 bidder, for utilizing the latter’s
infrastructure for lifting and treatment of bio medical
waste and until they could set up their own plant. The
agreement between the T1 and T2 bidder was filed with
the government. The plant has been set up by the
respondent No.10 and is functional. According to Mr.

Rahman, the writ petition should be dismissed as the
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same.
Mr. Dutta, learned Advocate appearing on behalf of

the Pollution Control Board submits that the petitioner

No.1 was granted consent to establish on March 10, 2008

for a capacity of 15,000 beds. Thereafter, on August 5,
2019, the period was extended up to December 31, 2022.
The consent to operate was valid up to December 31, 2022.
The treatment plant is located at Fulburi Canal Road and
the petitioner No.1 was allowed to cater to 1077 healthcare
facilities within a radius of 150 kms. having a capacity of
15,000 beds and to lift waste upto 3750 kgs. There are
more than 23,000 beds across the said area and there is no
other CBWTF to cater to such centres, for collection,
transportation, treatment and disposal of bio-medical
waste. In the annual report which was filed by the
petitioners as per Rule 13 of the Rules, it was found that
the petitioner No.1 was catering to 23,320 beds, ie., in
excess of the authorization. The plant of the petitioners
was also operating beyond 150 kms. radius, in violation of
the authorization. The services of the said plant also
rendered at Kaliachak Dristi Eye Hospital, which was far

beyond the 150 kms., from the unit at Binnaguri.
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Department of Environment, Government of West Bengal
in the presence of the Principal Secretary, Government of
West Bengal, Chairman of the State Level Advisory
Committee, bio-medical waste management and the
respondent No.8, a decision was taken to authorize at least
two facilities per district and three facilities for bigger
districts, in order to collect, treat and dispose of bio-
medical wastes.

The Central Pollution Control Board vide letter
dated December 7, 2022, intimated the respondent No.8
that the Rules did not restrict more than one such facility
at one location and the revised guidelines of the Central
Pollution Control Board, did not restrict installation of a
new facility in a given coverage area, if the existing facility
did not have adequate capacity to handle the waste that
was generated. Further, a meeting of the State Level
Advisory Committee for bio-medical waste management
in West Bengal, was held on February 6, 2023, when the
officials of the respondent No.6 were requested to take
appropriate action to enhance the number of designated
facilities in the State.

The respondent No.7 caused an inspection of the unit

of the petitioner No.1 on November 21, 2017 and found
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unit, were not in operation. Untreated bio-medical waste

was lying in the premises, in violation of Rules.

The representative of the petitioners informed the
respondent No.7 that the autoclave was not in operation
for more than 15 days.

On the findings during the inspection, a complaint
case under Section 200 of the Code of Criminal Procedure
against the petitioners was filed before the learned
Additional Chief Judicial Magistrate, Jalpaiguri for
issuance of process and for conviction of the accused
persons who were guilty of commission of offence under
Sections 15 and 16 of the West Bengal Environment
Protection Act 1986 read with the relevant Rules. The
complaint case is pending before the appropriate court.

Second inspection of the unit was conducted on
September 24, 2018 and the environmental compliance
notice was issued upon the petitioners by the respondent
No.7. The petitioner No.1 was further directed to execute a
bank guarantee, valid for 12 months from such direction,
in favour of the respondent No.7, as an assurance for
compliance of the environmental norms and proper

functioning of the pollution controlling system.
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non-compliances by the petitioners continued. The

respondent No.7, by an order dated August 31, 2019,
imposed environmental compensation of Rs.15,22,500/-
upon the petitioner No.l, for non-compliance of the
environmental norms. Further direction was issued to
furnish a bank guarantee of Rs.15,00,000/-.

Fourth inspection was held once again and it was
found that the direction of the Pollution Control Board
had not been complied with. The petitioners neither paid
the environmental compensation nor furnished the bank
guarantee. Several complaints were filed by M/s. Neotia
Healthcare Initiative Limited, Siliguri, inter alia, stating
the failure of the facility to collect the biomedical waste
from the unit.

On the fifth inspection, it was found that all the
biomedical waste was heaped up in front of the unit of the
petitioners and the area looked like a dumping ground of
waste material. The capacity of the plant was not only
inadequate, but also extremely poor. Rather, the plant was
operating without a valid consent since January 2023,
which was again a violation of the rules. It has been stated

that the petitioners failed to submit any document in
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Despite two notices, the petitioners failed to };;y. the

environmental compensation and furnish the bank
guarantee. Accordingly, directions were issued upon the
petitioners, by extending the time up to April 30, 2023 to
regularize the consent to operate and submit
environmental compensation and also the bank guarantee.

As the petitioners failed to comply with all the
directions within the stipulated period, i.e., April 30, 2023,
a recovery proceeding was initiated under the Bengal
Public Demand Recovery Act, 1993 on May 30, 2023.

It also appears that the lease agreement for the unit
was not extended. When the petitioners applied for a
renewal, the respondent No.7 had asked the petitioners to
upload the relevant documents including a valid lease
agreement in respect of the land on which the unit was
situated. The petitioners failed to upload the documents.
The unit operated without authorization. Hence, a show
cause notice was issued to the petitioners as to why
regulatory action should not be taken against the
petitioner No.1. The petitioners were directed to submit a
response within June 15, 2023. The response was
submitted, in which it was stated that the petitioners were

unable to obtain any extension of the lease from the land
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Kolkata. The petitioners prayed for withdrawal of the

order imposing environmental compensation as also the

direction to furnish bank guarantee. The petitioners were -

informed by the respondent No.7 that such prayer could
not be allowed. It also appears from the affidavit, that
numerous complaints had been received against the unit,
which led to the decision of the Pollution Control Board to
issue a show cause notice upon the petitioners. Such
contentions have been elaborately narrated with
supporting documents in the affidavit-in-opposition.

Mr. Sarkar, learned advocate appearing on behalf of
the respondent No.10, submits that the petitioners do not
have any locus to maintain the writ petition as the
petitioners do not have any authorization or consent from
the Pollution Control Board, to operate the unit.

Moreover, Mr. Sarkar places emphasis on the
guidelines and submits that the guidelines do not totally
prohibit the State authorities from establishing other units
within 75 kms. radius from the existing unit. As the
existing unit was unable to operate at the optimum level

and did not have the consent to operate, the
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should not be interfered with.

It is further submitted by Mr. Sarkar that unless the
consent to operate was renewed by the Pollution Contrczl"v;‘\f
Board and the directions of the Pollution Control Board
were either reversed or set aside by the appellate forum,
the writ petition should be dismissed as not maintainable.
Mr. Sarkar also raises the question of alternative remedy.

Ms. Sanyal, learned advocate appearing on behalf of
the respondent No.12 submits that in the agreement
between the Director of Health Services, Hospital and
Administration Branch, Directorate of Health Service,
Government of West Bengal and the petitioners, a specific
clause had been inserted, as Clause 20 thereof. According
to the said clause, if the agency which had been allowed to
operate as CBWTF, either failed to operate as allowed or
the performance was unsatisfactory or the agency did not
hold an authorization from the West Bengal Pollution
Control Board, the operator could be changed without any
prior notice. It is also submitted that the plant will soon be
operational. Moreover, the said plant is beyond 75 kms.
from Binnaguri. Hence, there cannot be any cause of

action against the respondent No.12.
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Mrs.

Central Pollution Control Board, submits that although
rules have been framed by her client, the State Pollution
Control Board and the State respondents are the
authorities who are empowered by the rules to decide the
eligibility criteria and grant recommendation in favour of
operators, in accordance with rules.

Having heard the learned advocates for the
respective parties, this court finds that in the writ petition
which was filed sometime in June, 2023, the steps taken by
the West Bengal Pollution Control Board in respect of the
unit of the petitioners, has not been mentioned. The non-
compliances by the unit, are galore.

The fact that the application for renewal of consent to
operate was pending, as the agreement with the land
owner had neither been renewed nor extended, is vital.
The maintainability of a writ petition at the behest of an
agency which was not authorized by law to operate, is
answered in the negative. The petitioners have violated
the rules and relevant proceedings are pending.

The guidelines do not prohibit establishment of
another operator for the purpose of removal of biomedical
waste within 75 kilometres radius of the existing unit, if

the authorities are of the opinion that the capacity of the
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beds.

It also appears that the Pollution Control Board had
held several inspections and found that the petitioner
No.1 was operating after expiry of the authorization and
beyond the capacity authorized. Negligence in
performance of the job was detected. Heaps of bio-medical
waste had been discovered near the unit which had not
been treated and disposed of in accordance with the rules
and guidelines.

The deeming clause with regard to renewal would
not apply. In the affidavit-in-opposition filed by the
respondent nos.7 and 8, it has been categorically
mentioned that when the petitioners applied for the
renewal, the respondent No.7 had asked the petitioners to
upload relevant documents, which had not been done.
Secondly, on five occasions, orders were passed with
certain directions for compliance of the rules, which the
petitioner No.l failed. Accordingly, a complaint case
under the relevant law was also filed alleging criminal
offence. A show cause notice has also been issued with
regard to failure and non-compliance of the petitioners.

This Court finds that not only there are proceedings

initiated in the criminal court by the Pollution Control
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Board against the petitioners for non-compliance
rules and for allowing biomedical waste to be heaped up
in the locality without any treatment whatsoever, the
authorization of the petitioners had also expired. The
authority has decided to proceed against the petitioners in
accordance with the relevant laws and compensation for
violation of the norms has also been imposed.

Under such circumstances, as of now, the petitioners
do not have either any authority or legal right to operate
its own unit. The bio-medical wastes discharged, have to
be collected, treated and disposed of in accordance with
the rules and there are more than 23,000 beds in the area.
The law also does not prohibit setting up of a separate
unit, if the authorities are of the opinion that the existing
plant is not capable of handling the waste in the area or
had performed poorly. The authority can also set up units
even if the petitioners’ unit is in operation, if the existing
capacity of the unit to cater to beds in excess of 10,000, is
inadequate. The petitioners have not been able to show
any evidence that the authorities had violated the law and
the recommendation in favour of the respondent No.10
was either arbitrary or discriminatory. The estimates of
the beds in 2008 when the petitioners were recommended,

cannot be the same at present. The State-respondents had
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assessed the capacity and the increased requi;
had decided to establish seven more units by a tendering
process. The petitioners also participated. The
authorization/capacity which was given to the petitioners
to cater 15,000 beds, expired and there is ample evidence
before this Court, filed by way of affidavits by the
Pollution Control Board, the State-respondents as also the
respondent Nos.3 and 4, indicating that other units are
required to be established for proper management of
biomedical wastes which had not been done effectively
and the matter required expert handling. Secondly, if the
biomedical wastes had been lying around in a heap, as
was found near the plant of the petitioners without proper
treatment, the same was cause of health and
environmental hazard and is a serious lapse. Such
situation is required to be avoided.

Records have been placed, which show that the
entire process of selection was held by a tendering process
and the T1 was recommended to operate the plant. This
Court, does not find any reason to pass any orders in this
writ petition. If the petitioners’ case is regularized and the
petitioners obtain an authorization to operate after all the

proceedings are over, the petitioners may approach the
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authorities for necessary orders. However, the
in the writ petition are baseless and unfounded.

Accordingly, the writ petition is disposed of
without any orders.

In view of the disposal of the writ petition, the
connected application has become infructuous and the
same is disposed of accordingly.

However, there shall be no order as to costs.

Parties are directed to act on the basis of the server

copy of this order.

(Shampa Sarkar, J.)
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BEN CH, KOLKATA
ORIGINAL APPLICATION NO. 204/2025/EZ

M/S. GREENZEN BIO PRIVATE LIMITED AND ANR
Versus

STATE OF WEST BENGAL & ORS

AFFIDAVIT BY THE RESPONDENT No.3 AND 4,



